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[Mr. Deputy-Speaker] 
The question is: 

"That this House agrees with 
the Sixty-eighth Report of the 
Business Advisory Committee 
presented to the House on the 
13th March, 1962." 

The motion was adopted. 

Shri Satya Narayan Sinha: May I 
request you to announce the time of 
voting so far as the first Bill is con-
cerned, because there is a special 
voting? 

Mr. Deputy-Speaker: One hour we 
have allotted to this. 

Shri Satya Narayan Sinha: The 
Speaker had agreed that at 12:50 we 
should start the voting so that the 
whole thing might be over by 1 '05 Or 
1'10. 

Mr. Deputy-Speaker: Ten minutes 
to One, is that all right? Yes. In one 
hour we have to finish and the voting 
will begin at 12'50. 

12'02 hrs. 

CONSTITUTION (TWELFTH 
AMENDMENT) BILL 

The Prime Minist'~ and Minister 
~f External Affair. (Shri Jawaharlal 
Nehru): Mr. Deputy-Speaker, Sir, I 
beg to move: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

This Bill, as the House well knows, 
relates to Goa, Daman and Diu, and 
it is a very short Bill, a simple Bill, 
and I take it, a completely non-con-
troversial Bill. 

Although it is short and simple, it 
is a Bill of considerable importance, 
and in placing this before this House, 
the whole history of 400-451, to be 
accurate--years comes up before me, 
and I suppose before many Members 
of this House, the whole history which 
started when Vasco da Gama landed 

I 
in India in 1498, I think. Subsequently, 
the fierce inquisition that took place 
there and subsequently so many other 
things that have happened in Goa 
during these years-I am not going to 
take up the time of the House in 
regard to that, but the House will 
remember that repeatedly during 
these 450 years there have been 
revol ts against Portuguese rule in 
Goa, suppressed in a rather bloody 
manner. This rule came in later when 
the Moghul Empire was gradually 
disintegrating and there was 
no strong central authority in 
India to take steps against any 
foreign incursion. Later, the British 
came here and occupied India. a very 
large part of India. That process it-
self was a fairly lengthy one, and 
the Portuguese remained in India, 
parts of ;India, under the cover of 
British rule, because the British 
authorities thought it fit to allow them 
to remain. They did not remain there 
because of their own strength but 
under the shadow of British rule they 
remained there. 

12.07 hrs. 

[MR. SPEAKER in the Chair] 

When we long, long ago started our 
movement for independ!'.nce, obvious-
ly we thought that independence 
meant the independence of the whole 
of India, including the enclaves that 
were possessed at that time by the 
French and the Portuguese, but the 
enclaves were so ,mall that our main 
movement for independence was 
directed against British rule, and we 
took it for granted that when British 
rule ceased in India, the other en-
claves would also be freed. We never 
thought that there would be any 
difficulty about t.hat. And so, when 
Independence came, our thoughts went 
to these enclaves, I<'rench and Portu-
guese. 

We had repeated discussions with 
the French, and it tonk a few years to 
settle this question with them. There 
were discussions b3sed on our own 
Constitution, legal matters and the 
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rest, but there were discussion.. as 
between two different countries. 
Ultimately they agreed and the physi-
cal possession of the French territories 
in lndia was made over to the Union 
Government. 

I said just now that there were 
discussions as between two Govern-
ments. We agreed with something, 
we did not a!;Tee with something, we 
discussed them. With the Portu-
guese we tried to do the same thing. 
We appointed a special Minister in 
Lisbon to discuss these matters and 
sent them a note, hut they refused to 
take the note. Subsequently we made 
various attempts t.o raise this ques-
tion before them and they did not 
even discuss the qu.,stion. Ultimately 
we had to withdraw our Minister in 
Lisbon. 

That had been thE' situation for the 
last so many years. But in India 
there was naturally very great frus-
tration and disappointment at this, 
what shall I say, difficulty of moving 
onwards in regard to Goa. In Goa it-
self there was trouble, and though 
there had been numerous revolts 
against the Portuguese Government in 
the past, there was no such revolt now 
because conditions were different and 
people in lndia and in Goa naturally 
thought 'in terms of some kind of 
non-violent or peaceful approach, ac-
ulstomed as they .,.,ere to our own 
methods in achieving our indepen-
d.enre. This was attempted unofficial-
ly by large numbers of people, and 
this was suppressed in a very cruel 
manner by the Portuguese, and many 
people were killed. Now. this went 
on, and all of us in India felt that 
our independence was not complete 
till Goa was freP.. 

Now, during this period, that is, 
since the independence of India, the 
Portuguese decided to declare that 
Goa was one of the overseas 
provinces of Portugal, that Goa was 
Portugal in fact, which was an ex-
traordinary proposition, and certain-
ly we could not accept it, nor could 
anyone else, although, unfortunatE'ly, 
in the course of the last few years, 
1849(Ai)LSD-3. 

some countries did gIve some approval 
to that position. Now, at any rate, 
that is absolutely clear because the 
United Nations last year declared 
that Goa was a colony, which it was. 

Then came recent events, and among 
the recent events were not only those 
that happened in Goa, but also what 
was happening in. other Portuguese 
colonies like Angola. Alt'lough An-
gola has nothing to do with India, 
a great deal of fee:lng was ;oused in 
lndia-and it still exi,15 - about 
Angola; first of all. abuut col,mia,ism 
in general and, se~·mdly, irore 
especially, about A'A'Jh and the way 
the Portuguese were suppressing that 
movement in an ext'-Jo~di"'lIrily ern!:l 
manner. 

I mention all this--illt~ough it has 
nothing to do with Goa·-because it 
did affect people's minds in lndia 
very much-all our minds. 

Then, about 7 mmths back, I ven-
tured to state tn this House, r think, 
that we could not rala out any other 
measures, any sterner mea;;ures, even 
military measures in regard to Goa. 
[ gave them not:c(,; I gave them and 
other countries notice. And even so, 
a. I stated then, we hoped to settle 
this matter pea-:efully. 

There is another unfortunate as-
pect of this questio'l which encourag-
ed Portugal to hold on to GOll and 
to refuse to talk to us even. That 
was the active or paosive approval by 
certain powers, 'lilies of Portug'il, to 
the then ex'isting position in Goa. I 
feel-I cannot say I feel sure-it 
might have been eas:er to settle this 
peacefully if those ether powers had 
exerted their eIJo=ts to this end. 

Ultimately, and rather suidenl:", if 
[ may say so, although our minds had 
been prepared for all this, our hands 
were forced by wh'it to~k place L'l 
and just outside Goa. Ther~ was, the 
fiouse will rememher, seme .'i~ing on 
Indian shipping carrying on in the 
normal way, ~ot ente~ing Goa, and 
some actual in-curslon.s from outside, 
the Goanese territory, into India pro-
per. That made it difficult for us not 



MARCH 14, 1962 (Twelfth Amendment) 
Bill 

286 

[Shri Jawaharlal Nehru] 
to take any steps to prevent this kind 
of thlng happening. And, we, there-
after, took steps and sent some mili-
tary forces there. The fact 1s that 
these military forces functioned- ·they 
hardly functioned in a military man-
ner there---and within a few hours-
it may be called 24 hours or 36 hours; 
it depends upon the measure of time 
-the whole thing was oyer. We 
could not have done so if ~here had 
been any real rasistance; it could 'lot 
have been done so if the people of 
Goa themselves were opposed to it. 
In fact, the people of Goa welcomed 
the Indian forreJ to come there. 

Ever since we took possession of 
Goa, it was our o.dvice-we consulted 
our legal advisers-that under article 
1 of the Constitutio.'l Goa became part 
of the Indian Union and all that was 
necessary for us wa, to declarl?, in 
Schedule I, I think, that Goa is part 
of the Union. It wac, decided to do so 
by making Goa one of the Uni()n 
Territories. I think that js the right 
thing because wit:hin that Union 
territory any amount of economy or 
self-government can be given. It 
does not come in the way of auto-
nomy. 

There has been, recently, a pro-
posal that Goa should be a separate 
State, in the normal sense iliat States 
are. We have been unable to agree 
to that. But, quite apart from that 
fact, it would be quite impossible to 
constitute it as a State at the present 
moment because thlngs are not whol-
ly settled. We would reqUire all 
kinds of State apparatus there. At 
present there is military governor-
ship functioning with the civil laws 
to help it. And, the second Bill that 
I hope to place before this House a 
little later refers to our accepting the 
legal system there, not changing the 
laws except what we want 1.0. \Ve 
feel that this is the simpiest way of 
ehangmg the Con~titu[lOn and giving 
a certain authority and permanence to 
what has happened. 

The Bill, as placed belore the House, 
is a very very simple Bill. It simply 

says that in Schedule I, Goa, Diu and 
Daman be added to the other places 
there. That is all. 

That gives us plenty of opportunity 
to think and put before this House, 
ultimately, the exact measure, to be 
taken within Goa to grani it an auto-
nomous position. We have made it 
clear that we want Goa to maintain 
its separate identity, separatl? indi-
viduality, call it what you will, be-
cause in the COllrse of more than 400 
years Goa has had a separate identity 
and the course of history had impart-
c-d it some. We have no intention of 
changing that or suppressing that 
identity. In fact, some people have 
advised us to make another change in 
the Constitution and to recognise the 
Konkani language as one of the offi-
cial languages of India. 

There are many languages in India 
which we recognise for purposes 01 
administration, educat!o:l etc. which 
are not mentioned in the Schedule 
about languages attacherl to the Con-
stitution. But, in any event, I want 
to make it clear that we want to give 
full place to the K~nkani language in 
Goa and not to ignore it or to sup-
press it in any way. That is the main 
language of Goa. Maybe, there are 
very few ·persons who know the 
Portuguese language, a number of 
people know Marathi and a smaller 
number, probab~y, know Kannaia. 
But Konkani is the pr'incipal language 
and we propose to give it full reco-
gnition in that matter. 

So, the position is that this prin-
ciple will apply to Goa and Daman 
and Diu-Daman and Diu are slightly 
different. But, 'Jroad)y this pr'incip1e 
will apply to them; they will be 
Union territories and they will have 
a good deal of aut'lnomy; their indi-
viduality, their language and their 
customs etc. will t'e completely pre-
served. 

Therefore, I place this Bill before 
this House. Although. as I saId, it iA 
a small Bill, a simple one, it dops 
mean the end of an epoch and the 
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beginning of mother for GO'l and 
for India. Therelore, to some extent, 
this Bill has something of history 
attached to it and I feel that for this 
House, which has thought so much 
and thought ~o much passionately 
about Goa in these many years, It i:; 
a matter of gre'lt satisfaction that this 
question has bee<l settjed; this 
anachronism, can I call it of history, 
has been removed and the ;ndepen-
dence of India has become complete. 

I feel proud to be able to place this 
matter before tm3 House and I must 
say the House wHl app!'eciatp. that 
this simple Bill ends a part of his-
tory which is not pleasant for us tu 
remember and starts a n"w historical 
epoch in :India. 

I beg to move. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Constitution of India, be taken 
into consideration." 

One hour h .. ls be~n allottpd for all 
the stages of this Bill. It is quite a 
simple Bill. I will allow the leade!'s 
of groups to speak; and I shall call 
upon the hon. Prime Minister to reply 
at about 10 minutes to I, so that we 
may dispose of the Bill ....... . 

Sardar Hukam SinI'h (Bhatinda): 
We had fixed 12:50 p.m. £oJr voting. 

Mr. Speaker: The speciai majority 
and other things have to be gone 
through, whicn will take some time. 
We shall finish it by one 0 ·clock. 

Sbri H. N. Mukerjee (Calcutta--
Central): Mr. Speaker, Sir, we wel-
come the ConSl itution (Twelfth 
Amendment) 3i:l which the Prime 
Minister has now put f·Jrward because 
the whole countu rejoices that Goa, 
long suffering Goa, has at last been 
liberated. The last colonia! pimples 
on India's fair face have been elimi-
nated bv the short and swift and al-
most intirely bloodless campaign 
which has been conducted by our 
forces. The European free booters 

who were the first to arrive on Indian 
soil and are now the last to leave-
the Portuguese imperialists--are no 
longer to soil our country. 0ur pres-
tige has risen in Asia and Africa and 
wherever colonialism is regarded to 
be the pest that it is, and all India, 
over this operatic>ll, has felt a new 
glow of consolidation. 

I feel like saying that it is good, 
that the Prime Minister succeeded in 
brushing aside cert'lln obstacles which 
were put in his way. I cannot help 
remembering that as late 83 late 
October, one of his senior colleaguE'S 
in the Ministry, the Finance 1.1ir.ister, 
had said something in the Delhi 
Seminar on Portugues~ colonialism 
which suggested that there m:ght 110t 
be any operation against Goa. Hypo-
critical and mischievous talks have 
taken place in regard to India's peace-
ful and non-violen~ approaches being 
in danger by the operation against 
Goa, and all ki'ids of things have been 
said in certain quarters ahout the 
Prime Minister s!>()i!in~ his own inlage 
before the peo:>le'~ of th" world. But 
we know that all tbat is abracadabra 
and our countr;' has applauded the 
action wI-Jch has led to the lib(!ratirm 
of Goa. 

While Indian opinion as well as 
opinion in Afro-Asian countries has 
rejoiced over the liberation of Goa 
and while countries iike the Soviet 
Union and the Peop!e's Republic of 
China have gi.'len their support to 
Indian action, there has been (:on-
stemation and bitt",r critici;m in what 
is euphemist:cally caEed the flee 
world, notably the United States of 
America and Britain I say this be-
cause it will not be easy to forget the 
sanctimonious sermOlE whic!1 were 
delivered by Mr. Adlai Stevenson in 
the United Nations. It will not be 
easy to forget the United State's etrort 
to get the Security Council to stop 
India liberating p part of Ollr o ..... n 
territory. It Vi:l~ seen also i'l the 
United Nations as to who were our 
friends and who were our enemies 
when the Sovi?t vet" thwarted the 
Anglo-American move in support of 
their faithful ally, POrtugal. So, 
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[Shri H. N. Mukerjee] 
whether at th~ United Nati'lns <.or in 
speeches made ia Ir.Jia by accredited 
United States emissaries like Profes-
sor Schlesinger, pillorying of India 
and of the Prim~ Mmis\cr, "in p,;.rti-
cular, has gon~ on systemaFcal1y. and 
in the North Bomb,'y elcdion, thto 
anti-Nehru elements shamelessly took 
up the cry. H1We\"!f. in spite of th!! 
aog barking, ;he caravan bas hf.lppily 
gone on, and P?Ct"(;llCSe coloninlism 
IS today a thing of the, ba,j old past 
in our country. 

I do not wish to sound anything like 
a discordant note but I would like the 
Prime Minister to take note of the fact 
that very responsible people like those 
who conduct the internationally well-
known journal, the Economic Weekly 
of Bombay, have pointed out how, 
when Goa was liberated, the Indian 
embassy people got cold feet and the 
propaganda material put out by the 
Indian embassy was very late in com-
ing and was very inadequate. 

In the annual number of the Econo-
mic Weekly which came out in Febru-
ary, 1962, there is a special article 
under the caption, "The Indian Em-
bassy gets cold feet." I wish to tell the 
Prime Minister very humbly that many 
of the representatives of this country 
who are abroad do not understand the 
spiritual pre-suppositions of the Indian 
struggle for freedom, and that is why 
they do not come forward in time and 
adequately to justify India's action and 
that is why I am very unhappy to haVe 
to say this: even our ambassador in 
Washington did not come out in time 
strClllgIy enough with that kind of 
statement which would have put OUr 
case in such a light that people outside 
who make the profession of being hos-
tile to us would not have got an advan-
tage over this question of Goa, 

I do not wish to refer in detail to 
this particular article in the Economic 
Weekly, but I do think it is a very im-
portant matter to which the attention 
of the Prime Minister has got to be 
drawn. We are very happy that at 

long last Portugal has been pushed out 
of our country and we do desire that 
democracy is maxunised in these ex-
Portuguese territories and that is why 
I say that when the next Bill comes up 
for discussion, we shall have to point 
out how we feel that there are some 
lacunae in the Government action-
that merely to declare Goa, Daman and 
Diu to be centrally administered Union 
territories and to provide those little 
things which have been mentioned in 
the Bill that is coming up next, is not 
enough, We would like the maximisa_ 
tiOln of democratic processes in Goa. It 
is a good thing and we all agree that 
the identity of Goa, in so far as it did 
develop a certain cultural entity, will 
be preserved and ought to be develop-
ed, but, at the same time, the desire of 
th people of Goa, Daman and Diu,-
the real and genuine participation: in 
the democratic processes envisaged in 
the Constitution,-ought to be satisfied. 

So, when the next Bin comes before 
us, I shall have a greater opportunity 
to go into the details and suggest cer-
tain measures for the consideration of 
the Government. Meanwhile, I wel-
come the Constitution (Twelfth 
Amendment) Bill, and I express the 
happiness of the country that at long 
last the Portuguese blight has been eli-
minated from the soil of India, 

Shri Nath Pal (Rajapur): Ml. 
Speaker, Sir, by having this Bill in this 
House, We are trying to put the consti-
tutional seal on something to which the 
whole nation has already expressed its 
approval. We welcome this Bill and, 
as the Prime Minister has said, this 
marks the culmination of a process that 
was begun centuries ago. The Indian 
army culminated the task which was 
left incomplete by the heroic sons of 
Goa. The last army rebelliOn in Goa 
took place in 1930, and the Portuguese, 
in their vendetta and their vengeance, 
saw to it that not a single male mem-
ber of the Rana f:unily which had the 
couragle to raise the flag of freedom 
was left alive. Such of them who 
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could cross the border in Goa and come 
t.o India only SurviVed. We, there-
fore, rejoice at it, and I think this is 
the best amendment that this House 
has seen, the bringing into the fold of 
mother India that small part which 
continued to shriek under the yoke of 
foreign imperialism. 

Having expressed our joy and also 
having accorded the full support to the 
measure, ma;' I now draw the Prime 
Minister's attention t.o certain other 
factors which arise? We shall have 
another occasion to go into the detailed 
picture of Goa when we take up the 
second Bill. But here, the Prime 
Minister said that had thOSe other 
powers exerted themselves properly, 
perhaps this issue could have been 
settled more amicably. I fully agree. 
But the matter does not rest there. We 
have our share of blame, and I should 
like to raise it even an an occasion like 
this when We have a matter for re-
joicing. Speaking in this House on 
the 7th December, I had opportunity to 
elicit from the Prime Minister, whe-
ther on his very triumphal visit to the 
Soviet Union and the United States he 
had allowed himself opportunities of 
meeting the leaders of these two na-
tions as t.o their position regarding 
Goa. Unfortunately, to my poignant 
question, he preferred to remain 
silent. 

I may cite what I said then. I said: 

"I would also like to ask what 
was discussed with Mr. Kennedy. 
Was it only d;sarmament? Was it 
only some other issue with which 
we are concerned but not directly? 
Or, did he take up with Mr. Mc-
MiHan and Mr. Kennedy the issue 
about Goa and their attitude 
towards it?" 

[ think we had naturally expected from 
the Prime Minister that with his good 
offices and his tremendous, almost un-
parallelled prestige among the worM 
politicians, he would try to bolster up 
India's legitimate claims. We, there-
fore, were taken a bit by surprise, not 
so much by the hostile tone of a sec-
tion of the British and the American 

press, to whose hostility we have been 
accustomed very well by now. We do 
not expect that these people will for-
g.ve us for wanting to be free, nor do 
we expect Lord Beaverbrook's paper 
to see that India will be ever right. 
According to a section of the British 
papers, India can never be right, and 
there is a show of this kind of attitude 
in the United States. We had assured 
the Prime Minister that he need not in 
any action he proposed to take regard-
ing the liberatiO!ll of Goa, allow him-
self to be deterred by any considera-
tion of hostility. But what disturbed 
us was this-in respect of the meeting 
with the President of the United 
States,-namely, the 'Prime Minister of 
India during his sojourn there, on very 
official and important duties, had never 
even mentioned the issue of Goa. I do 
not suggest that we need the consent 
of the President of the United States 
of America or the Prime Minister of 
Britain to do what we think right. But 
certainly I think we spoil a very good 
case that has almost been a good deve-
lopment in this country, to spoil India's 
case-whether it be Kashmir or be it 
Goa. Here was an occasion, when we 
owe it to this country and to the world, 
when we could tell them that this is 
what we propose to do. It is not en-
ough to say that there was some firing. 
I do not think anybody is interested in 
this argument that we in the end did 
in Goa Wlhat we did because there was 
firing. No; it was our legitimate ri~t 
to liberate the remaining part of IndIan 
territory from foreign occupation. We 
did not require any provocation from 
any quarter and the justification does 
not lie in the fact that some buHets 
were fired at Indian mercantile ship-
ping, but in the fact that we regarded 
Portugal's continued presence on our 
soil as an act of aggression. 

The second point on which we would 
like to be assured is this. I seldom 
ag;ree with Prof. Mukerjee, but here I 
have to agree that our embassies 
abroad, even on legitimate issues, do 
not serve this country properly. I had 
personal experience on Goa issue. We 
lI'oere going from country to country 
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trying to present India's case. That 
was dunng the satyagraha of 1955. 
Since we refrain in this House from 
mentioning individuals, I shall not 
mention the name, but we were taken 
aghast whm a very high-ranking em-
bassy spokesman told us, ''We do not 
know what is happening. We do what 
the Government of India instructs us." 
At the same time, the Portuguese Em-
bassy was doing some subtle piece of 
propaganda telling the Roman Catholic 
countries in Europe that Goa is a 
Catholic country, a European country 
and though geographically Goa is part 
of India, ethnically and culturally it is 
a part of Portugal, and big giall/t India 
wants to commit aggression. There 
was no reply. I brought this matter to 
the notice of the Prime Minister after 
we were elected to this House early in 
1958. It was at this stage that a pam-
phlet was prepared telling the people 
of the world how Goans are as much 
Indians as the Indian Prime Minister 
or any hon. Member of this House. 

Our legitimate case in regard. to Goa 
was never properly represented. It was 
not enoguh to say that in December, 
1961 we have a right and we are going 
to exercise it. Certainly this country 
is trying to teach other nations as to 
now international disputes should be 
solved. I fully endorse what we did. 
Actually my complaint is that we were 
a little late in taking the action we 
took. We do not need to apologise to 
anybody in defending Indian t~toI? 
Let oth.en; criticise us; about theIr en-
ti.cism, I have clarified our. posi~on. 
But what disturbs us a little 18-1 
would like to know from the Prime 
Minister whether there is ally truth in 
this charge-that free people were kept 
in the dark, who had a right to expect 
to know but not get their consent, of 
course. 'I refute tile right of the P:e-
sident of the United States of AmerIca 
to advise our Prime Minister in regard 
to what he does in furthering or de-
fmding or protecting India's inter~. 
But I definitely think that people ~n 
the world ought to have been told m 
tile interest of our own case that we 
mean to act. The Prime Minister was 

tIlere on the eve of the action. Then 
there comes this charge. I am not go-
ing to defend this charge; I refute it. 
But I would like to know why it was 
not done,because we had raised it in 
this House also. Then, we would like 
to know whetller this bungling by the 
embassies continues. I am very wary 
of attacking ambassadors, who can 
never appear in this House. It is unfair 
and I shall not press this point. 

Having said this, may I express at this 
stage our appreciation of the gallant 
manner in which the members of the 
Indian armed forces conducted them-
selves? It was a brilliant stroke. We 
are very proud that they maintained 
the best traditions of the Armed Forces 
of this country, that it almost looked 
like a satyagraha by the Armed 
Forces. The action was so peaceful, so 
polite, so gentle on their part that it 
seemed to me at least, who was near 
the border, a continuation of the in-
complete satyagraha of 1955. So gal-
lantly the Armed Forces of India 
behaved. 

I have something serious to say re-
gardiing the civil administration that is 
noW going on. But at this stage, I wel_ 
come the Bill and shall reserve my fur-
ther comment when we take up the 
Goa, Daman and Diu (Administra-
tion) Bill. 

Shri Frank Anthony (Nominated-
Anglo-Indians): Mr. Speaker, Sir, as 
the Leader of the House has pointed 
out, this is a simple Bill and yet it has 
a certain special significance for the 
people generally and for the Goans in 
particular. I am glad that the Prime 
Minister has reaffirmed his assurance 
that tile individually of Goa and cer-
tain special characteristics of the 
Goans will be recognised and respect-
ed. And, I say this, of course, for a 
very special reason. 

In 1955, I had the privilege of pre-
siding over an All-party ConferSlce 
on Goa in Bombay. The Congress 
Party was a member of that confe-
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rence. In that capacity, I had occa-
sion to meet Goans and ascertain all 
shades of opinion. I think I can say 
that they were unanimous in recognis-
ing that this anachoronism had to dis-
appear. The only score on which they 
expressed some anxiety was that their 
individuality, their special attributes i! 
you like--social and even cultura1-
should be recognesed. Because of that, 
I am very glad that the Prime Minister 
has given them that assurance. I do not 
think we ought to be chary of recog-
nising the fact that after 450 years of 
Portuguese rule, a certain special mat-
rix, specially social, cultural and reli-
gious has perhaps inevitably emerged. 

So far as the Goan people are con-
cerned there may be a certain dicho-
tomy on the part of some of them. 
That is understandable. I understand 
it, because in the case of the commu-
nity which I have the privilege to re-
present, there was a certain dicho-
tomy. But the Goan people in a way 
are more advantageously placed than 
we were. We were under certain 
special disabilities. We were regard-
ed perhaps as the standard bearers of 
British imperialism and yet, we were 
accepted, and accepted with genero-
sity, into the Indian polity. So far as 
the Goan people are concerned, I 
have nO doubt that they will recognise 
the fact that finest opportunities will 
occur to them. Apart from any gua-
rantee that the Prime Minister and 
the Government may give them, they 
will share with the other sections of 
the people of India certain fundamen-
tal guarantees. For instance, We have 
given to all sections of our people the 
right to conserve their language, their 
script and their culture. We have 
given a further fundamental right to 
the people to establish and administer 
educational institutions of their choice. 
I feel certain that the Goan people 
will play their part fully in the con-
text of much fuller opportunities that 
they will get in India today. 

I would like to say something about 
the larger emotional significance. As 
my friend, Shri Mukerjee, whom I res-

pect as an individual, but not as a 
communist, has said, this action has 
sent some kind of an inexpressible 
glow through the heart of every 
Indian. One cannot rationalise it; one 
cannot say that it was a military ope-
ration. Perhaps the only obstacles 
were offered by the terrain. And yet, 
it is something which the people per-
haps in the West have not understood. 
This Goan action seemed to strike, 
evoke some kind of a basic chord in 
the Indian thinking, probably a chord 
which represents the mystique not 
only of India, but of Asia and perhaps 
even of Africa; i.e. this kind of resist-
ance to any semb1ance of European 
colonialism. My friend has inveighed 
against the western democracies. We 
in India perhaPs do not react to colo-
nialiasm practised by Europeans 
against Europeans. For instance, we 
do not react as instantly and unani-
mously to the colonialism practised by 
Russia against her eastern satellites, 
but we do react instantly and unani-
mously against any semblance of colo-
nialism practised by Europeans against 
coloured people. That was the sort of 
chord that was struck in the mind of 
India by this liberation of Goa. 

There was a reference to some cri-
ticism in the Beaverbrook Press-I 
think it was my friend, Shri Nath Pai 
who referred to it. I do not think we 
need worry much about that. In all 
democracies perhaps inevitably we 
have lunatic fringe to the Press, not 
excluding our own press, and perhaps 
India~baiting and a certain latent 
colonial fellow-feeling are their com-
mon bonds. 

But I was a little distressed by the 
fact that in the so-called liberal quar-
ters there was criticism misconceived 
criticism, dangerously' misconceived, 
becaUSe it was unaware of this basic 
psychology of Asian and African think-
ing. Here again, if the Prime Minis-
ter's image was supposed to have been 
broken I do not think the prime 
Minist~r need bother very much. Per-
haps, certain people were taken aback 
by the fact that a person who was re-
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garded as some kind of an implacable 
apostle of international peace should 
have lent himself to this kind of ac-
tion. The question I would ask is 
whether even apll'.tles of peace are 
supposed to accept peace at any price. 
And if I have any criticism to offer, I 
have to offer the criticism that perhaps 
the Prime Minister was a little too 
long suffering. In 1955 the All Parties 
Conference in Bombay had resolved 
unanimously that one last opportunity 
should be given to Pll'rtugal to nego-
tiate, failing which police action should 
be taken. If anything, that police 
action was inordint,tely delayed. 

I want as a lawyer to end on this 
note. I am unable to understand this 
kind of ambivalence in international 
affairs. My hon. friend, Shri A. K. 
Sen, is looking at me and perhaps he 
will agree with me about this ambi-
valence of international standards. I 
am not pointing my finger at anyone 
in particular. But we have been criti-
cised in America, and yet the Ameri-
cans have their own Monroe Doctrine 
and in pursuance of that doctrine they 
are prepared to resist even unfriendly 
ideological infiltration into the sove-
reign countries of South America. 
There is no secret about the fact that 
America under-wrote the invasion of 
Cuba and may even under-write a 
further invasion in purnuance of that 
doctrine. The British have their own 
unwritten Monroe Doctrine-you know 
the British convention Of having things 
unwritten-and in pursuance of that 
unwritten MonrOe Doctrine, in defence 
of their security, as they thought, they 
went as far afield as Suez to make an 
attack there and yet we are pilloried 
internationally for doing what the 
whole country wanted to remove this 
not only last relic of European colo-
nialism on Indian soil but something 
which in terms of the Monroe Doc-
trine, would be a potentially ready 
enemy base in case of a natonal emer-
gency. So, I welcome these Bills and 
in welcoming both these measures we 
express generally not only the feelings 

of the people in the country but per-
haps also particularly the feelings of 
the people of Goa 

Shri Joachim Alva (Kanara): When 
in August last year the hon. Prime 
Minister moved the Dadra and Nagar 
Haveli Bill, we were frankly pessimis-
tic about Goa. Some of us did not 
part:cipate in the discussion on that 
Bill On the ground that we were tak-
ing back only a small portion of our 
territory and the larger slice was still 
far off from us. 

The hon. Prime Minister has frankly 
and vividly described the develop-
ments of the past years and referred 
to the culminating point of the visit 
of the African leaders. The moral 
pressure of the African leaders' visit 
was indeed heartening and inspiring 
unto us. They had a canker in their 
body in the shap~ of Angola with 
which Africa could not put up and 
unless Goa was eliminated from the 
body politic of India, Africa could not 
get a panacea for her ills. Africa. 
renascent Africa, which is go'ng to be 
the country of this century, could not 
get push on, could not get moved on. 
In that way, the hon. Prime Minister's 
move was inspired by the visit of the 
African leaders which was a neces-
sary visit, Which was a very welcome 
visit unto us. Even then we remained 
calm until history nocked at the door 
of India in the shape of the firing on 
&.indias steamer, Sabarmati and the 
death of one of our brave fishermen 
Kochrekar from my constituency in 
Nll'rth Kanara. Then events moved so 
fast until We had Goa in our lip. 

One of the opposition leader" Shri 
Frank Anthony, has nobly stated that 
the hon. Prime Minister as an apostle 
of peace could not for long carry on 
peace at any price, peace with insults, 
peace Of a bonded slave. The United 
States of America should appreciate 
that when they are stern about Cuba 
which is 90 miles away from her shores 
in regard to the real and ideological 
warfare that they have waged against 
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Cuba-this is a point over which we 
have nothing to do; this is a matter 
for settlement between America and 
Cuba-when they had that kind of 
heavy soreness about Cuba around 
their neck, as they would say, what 
about the deep sore of Goa in our own 
body politic? In our own belly? How 
long can we carryon like that? 

500 years ago, Albuquerque with 23 
ships and ~OOO men came and occu-
pied a slice of our territory which 
has been physically and culturally, 
politically and morally a portion of 
our land, and it has nOw been res-
tored unto us. On the Republic Day 
I was the first Indian M.P. to go to 
GOa even though I was very busy 
with the election campaign. And the 
moment I set my foot there I realis-
ed how dangerous was the alliance 
between the Church of Rome and the 
Portuguese State. I never thought 
that ,the alliance between the Church 
of Rome and the Portuguese State 
could be so dangerous to ·the intellectual 
life, to the moral life and to the free-
dom of Goa as I found there. Rs. 6 
lakhs of subsidy was annually given 
by the Portuguese State. Perhaps a 
slice of j,t went to the Hindu temples 
but the larger slice went to the Catho-
lic Church, and what happened. I 
am a practising Roman Catholic and 
still in the first elections of 1936 I 
lost in Bombay in a communal elec-
torate on account of the Goan vote. 
A Goan priest declared from the pul-
pit: "Satan is at the door". Now I 
suppose I have washed aWay my de-
ftlement by kissing the hands of two 
great Popes. Now, many priests in 
Bombay come from Goa and the ideo-
logical transformation that takes place 
in them is the off-shoot of their cul-
tural bondage under the Portuguese. 
The Salazar regime laid down "we 
shall not have Marathi at any cost" 
and they did not even allow the 
people to talk in Konkani language. 
I am glad that the hon. Prime Minis-
ter has said that Konkani will have 
a pride of place there. We have, on 
one side, one extreme and there is 
the other extreme. When in Goa, I 
met a leading businessman of Goa, 

who has earned enormous sums of 
money with Japanese collaboration-
I shall not mention his name but I 
can hand it over happily. When I 
talked to his chiLdren in Konkani, he 
said "We shall not talk the Konkani 
language". I was shocked and I ask-
ed him again. He said "yes, my 
children shall not talk the Konkani 
language, they shall talk only 
Marathi!" I turned round and asked 
hUr{ "you are earning enormous sums 
of money from Goa; you were born 
in Goa; why put an iron curtain round 
the necks of your children?" Here 
was the Salazar regime who laid down 
that the Goans shall not talk the 
Marathi language, alld here is another 
gentleman, born, bred up in Goa and 
had made a lot of money in Goa who 
said "My children shall not learn the 
Konkani language and they will talk 
only Marathil" Now, Goa can go and 
embrace either Maharashtra, Mysore 
or any State she likes, but this iron 
curtain which this mentality will 
create and the new transformation 
that may take place are dangerous 
for the children of Goa. Konkani is 
the language spoken in Ratnagiri, 
Savantwadi, North Kanara, South 
Kanara and in a few other places. 
There may be some rich men, who 
make a lot of money and who become 
the darlings of every regime and who 
would like to have their views im-
posed on the State. I would say that 
the raising an iron curtain against the 
minds of children in Goa is a danger 
which we have to guard against. 

We are indeed indebted to the 
United States of America under the 
Presidentship of Mr. Kennedy. Even 
though Mr. Stevenson made a hostile 
speech, on the whOle the United States 
has not blocked our progress in Goa. 
Above all, I should be failing in my 
duty if I did not pay my tributes and 
praise the Soviet Union. Their 
power of ve.to stopped the UN obser-
vers from coming into my constitu-
ency of Kanara, immediately next to 
Goa. But for the Soviet veto the UN 
observers would have come and land-
ed in Goa and instead of this victory, 
U.N. observers would have been 
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running about in jeeps around Kanara 
and other districts like those who 
have been running in Kashmir. So, 
let us not forget, to use a vulgar ex-
pression, fOr which I may be pardon-
ed, that not one dog barked, so far as 
the western camp was concerned, in 
favour of Goa being restored unto 
India. Let us not forget it. When 
once a former Prime Minister of 
Canada came here, he made a decla-
ration that Goa did not fall within 
the ambit of .the NATO. By the time 
he returned to Canada, he said th{lt 
what he said here was not the correct 
position. So, wh&!n .lwe obtain un-
asked, unsolicited support from 
friends, neighbours apd others, we 
must express our gratitude to them 
for that expression. What about 
Britain? Britain sent out a frigate to 
Goa because it had a dozen British 
citizens in Goa. At the same time, 
in Delhi at the International Trade 
Exhibition they trumpeted the idea of 
"Indo-British pa,rtnership in busi-
ness!" What kind of partnership is 
this if they send out a frigate the 
moment our troops enter Goa. That 
is really a very astounding affair. 

Here I would also like to pay my 
tribute to our defence forces. The 
hon. Prime Minister had, from the 
beginning, the worst conflict in his 
mind in taking action and at last he 
took it, and took it firmly and never 
resiled. I must indeed pay my tri-
bute of praise to our leader for hav-
ing taken action in Goa in his own 
life time so that Goa became a part 
of our country. The Defence Minis-
ter, the Defence Ministry and the 
Defence forces have done an extra-
ordinarily good job to mount 30,000 
men or more into Goa, to send down 
200 trains into Goa on one day when 
all the train services were suspend-
ed, and above all to send an army to 
crawl on their bellies, to run on their 
hands and legs and surmount des-
troyed bridges. There may have been 
half a dozen cases of molestation. 
Bllot to make a mountain of them is 
not worthy of either patriots, gentle-
men or journals. Yet, certain jour-

nals have placarted that our army 
wants whisky in Goa! This is a 
serious thing. We have to protect 
our army against attacks made on it. 
When the people are roused by wrong 
kind of propaganda that the army 
needs whisky, it is time that we pro-
tected the defence forces against 
these slanders and whispers by which 
the morale of the army might be 
shaken. Stray instances should not 
be plackarded in this way to damage 
the morale of the army. 

Goa has had 4,000 laws which have 
to be scrapped, modified or reenacted. 
The Government have sent a Military 
Governor and a Civil Administrator. 
1 do not want to raise any controver-
sial issues here. But I wish to say 
that the original administration which 
was set up should have been continu-
ed and should not have been broken 
by the first Civil Administrator leav-
ing his post. We understand that six 
textile mills can be erected in Goa. 
Goan manufacturers should have easy 
access ,to our land. Goa need not be 
accorded any special privileges. But 
our countrymen should not go in over-
whelming numbers there and forth-
with disturb the economy of Goa. We 
should also see that coconuts are not 
sold for eight annas each in Goa so 
that they may be exported to India. 

1 am glad that the Government of 
India have taken right measures in 
regard to Goa's economy. We should 
not allow black-marketeers to go 
there and raise the prices of essen-
tials. The Prime Minister has said 
many many times that Goa's indivi-
duality should be respected. There 
is a school of opinion in Goa that it 
should be a separa.te State. Let me 
humbly recall what happened to the 
Nizam of Hyderabad with all his 
enormous powers. They have been 
liquidated right in our life-time. It 
is correct that Goa is being added to 
the First Schedule. We shall see that 
the economic life of Goa is not dis-
turbed, ,that all the gold and silver 
that /lows within the /lve year plans 
will water down into Goa, that many 
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sons and daughters of Goa shall not effect than what our embassi . ht 
go to Bombay as cooks and waiters say because our embas' es nug 
b 1 · " Sles are sup-

ut ers and tallors. The day will posed to repeat official propaganda. 
come when Goans Wlll stay 10 Goa, Delhi is not a place cut off from th 
shall not enl1grate and Indian will go rest of the world. There are Plent; 
and help them ,there. of foreign correspondents who send 

Shri Jawaharlal Nehru: Sir I have 
little to answer. Some criticis~s have 
been made not on this Bill but rather 
on events preceding trus Bill of our 
embassies n.ot having properly' inform-
ed the people of the countries to 
which they are accredited on the 
Goan s;'tuation. I am not going to 
deal with that matter. To some ex-
tent perhaps the criticism may be 
justified. But, on the other hand, I 
do not think that hon. Members who 
have criticised our embassies knew 
all the faots and perhaps could not 
know all the facts. 

Normally ambassadors do not 
deliver public speeches. There is an 
exception in the case of the United 
States where apparently they do; all 
of them do. But in other countries 
they do not publicly do what might 
be called some kind of publicity or 
propaganda. They make diplomatic 
approaches and of course circulate 
some publications whiCh explain their 
countries' attitude. 

In regard to United States especial-
ly, it was said tha.t the Indian Em-
baSSy got cold feet. I should say that 
there have been few better state-
ments on the Goan case than that put 
out by our Ambassador in Washing-
ton. It was at a speech he delivered 
after the Goan action, certainly R 

little after, but at some public gather-
ing-I forgot what it was. It was a 
very clear, emphatic and convincing 
case. The difficulty has been that 
people often criticise our lack of pro-
paganda. I do not know what kind 
of propaganda hon. Members expect 
US to do. All the propaganda in the 
world does not affect a closed mind, 
or a mind that is made up. 

In Delhi there are a large number 
of foreign correspondents. What 
they say from Delhi has a greater 

their Own opinions and views about 
conditions here. 

Apart from this, Goa was viewed 
in the West from the point of view 
of the cold war, because Portugal was 
an ally of certain powers and they 
did not wish to say anything against 
Portugal. In fact they often said 
something which was in favour of 
Portugal. The result was that there 
was a clOSed mind ~ it. They would 
not accept the things we said. It 
is quite possible that something more 
could have been done on our behalf 
but to say that nothing was done i~ 
not correct. A great deal was done in 
the course of fourteen years-it was 
not done continuously. 

Then again Mr. Nath Pai referred 
in his speech that I should have said 
something to Mr. Khrushchev, Mr. 
Macmillan and President Kennedy. 
He specially referred to President 
Kennedy. It is ,true that I did not 
discuss Goa with him, but I spoke to 
him about it, that is to say, I refer-
red to Goa. I must confess that I am 
rather hesitant, or I have too much 
of conceit ,to appeal to people. I put 
across an idea. It is up to them to 
accept it or not. I do not go on my 
knees to anybody, whoever he may 
be. 

The day I arrived in New York, 
that very day, there was a big tele-
vision interview. At the television 
interview I was asked a question if 
the masses of India felt excited about 
the Berlin situation. I said, "Certain-
ly not". I said, "the masses of India 
do not know anything about it, or 
very little; of course, many of us, so-
called politicians and people interest-
ed in public affairs know about it and 
do think it is highly important, it may 
lead to war; but to say that the mass-
es of India feel excited is not correct". 
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13 hrs. 

Then I added; "but ,the masses of 
India do feel terribly excited about 
the Goan situation, about Goa". I 
said "I know that the Berlin situation 
is f~r more important than the Goan 
situation from tile point Bf view of the 
world, war and peace and all that; 
but, nevertheless, to the average 
Indian, Goa is a much more import-
ant issue than even Berlin, import-
ant as that is". 

I thought that ,that way of putting 
it by me might hel.p in the American 
public realising the importance that we 
attached to Goa. And when I spoke 
to President Kennedy I referred to 
this television interview of mine, to 
say how much importance we attached 
to Goa. I did not, I confess, go any 
further to discuss it with him. But 
I told him how much importance we 
attached to it. I thought it was up 
to him to consider this aspect of the 
case. At that time, I should like to 
add, we had not taken any decision 
about taking any action in Goa. I 
was in the United States in Novem-
ber, in the early part or November. 
This decision was taken in Decem· 
ber, sometime after I came back. 
And it was rather speeded up by the 
events have happened round about 
Goa, the firing on our steamers and 
all that. These things by themselves 
were not of I11gh importance; but 
coming at a critical moment, coming 
when we were highly worked up on 
this question of Goa they had that 
effect. Immediately we though.t that 
if they fired at our ordinary ocean-
going liners and we cannot protect 
our passengers and crew, it is a bad 
thing, we must protect them. We 
decided to protect them. 

That led ·to other questions: if we 
protect them, what will be the next 
step? Are we going to remain just 
protecting them on the sea when 
somebody is firing from the coast? 
And, step by step, logically we came 
to the conclusion that vie cannot pro-

tect them from the sea with6ut taking 
action on land. 

Ail this occurred in December: I 
had no notion-although vaguely I 
had said previously that we might 
have to take other measures-I had 
no notion ,that we would take this 
action when I was in America. I say 
this because some people in America 
said, ''Why didn't you say sO here?" 
Well, previously I had no notion of 
that. 

Secondly, when we had decided to 
take this action we felt, and our 
military advisers felt strongly that 
this action should not be broadcast to 
the world before it took place. Be-
cause, it might lead to complications. 
One does not take such action. The 
whole essence of that action was swift 
and effective action. If it loses that 
swiftness and effectiveness by pre-
vious declarations we might get en-
tangled. Of course, there is no doubt 
that we would have won, but we 
would have won in lr different way. 
We might have got entangled in all 
manner of things, miUtary and other. 
So we were not able to say much. 

As a matter of fact, the mere fact 
of the special trains going and others 
led people to believe that something 
was going to happen. Rightly, they 
though.t so. And, other countries, 
incluiing the United States of 
America asked us about it. Our 
answer was that we were forced into 
taking action. We did not mention 
the date or what kind of action we 
intended ,to take but that- we were 
forced to take action. And it was 
pretty clear that we were going to 
take action. They knew about it. 

It was not only argued, but our 
case was put before them, ,that is be· 
fore the foreign officers of the coun-
tries concerned, as well as'some other 
friendly countries in Asia and else-
where before. 

And then, of course, when we took 
Bctien, agaIn. it was fully explained. 
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But I beg of the House to remember 
tihat .'pUblicity in any country of 
Europe almost, or America, is not 
governed by the number Of leaflets 
or pamphlets that one issues. Of 
course they should be issued. It is 
not easy for a man even to get an 
opportunity to speak in public there. 
That is, there won't be many persons 
to listen ,to him. And when he 
speaks the,-e will be no pUblicity in 
the newspapers; they will not pub-
lish what he says. I am not com-
plaining about that. 'l1b.at does not 
apply to us alone, it applies to vari-
ous other countries ,to!!. They will 
pick and choose what they publish. 
If they are not interested in a sub-
ject they do not publish it. It is 
often happening. Therefore, it is not 
so easy as in India to go to the 
Ramlila Maidan, make a speech and 
get a fairly good report in the press .. 
You don't get a hall to address; and, 
If you do, there may be a dozen per-
sons coming and sitting there. Pro-
bably the dozen persons are either 
converts or loafers who want to come 
and see what is happening! 

The main point is, it is very diffi-
cult to put across to people in the 
west the strong feeling on this su b-
ject in India. It may be that unlike 
a neighbour country of ours we do 
not shout so much about what we 
feel. We feel it is rather undignified 
to function in that way. It may be 
perhaps that that is a very effective 
way of affecting the west. But, after 
all, our training and culture has been 
different. I think ultimately this pays; 
immediately it might not occasionally. 

But the fact is that Goa was to us, 
If I may use a word which is per-
haps not happy, almost a complex, 
spiritually, ethically linguistically, 
in every way; it hurt us to see this 
continuing aggression of Portugal in 
Goa. 

There was another aspect of it, 
which was the mere fact of a foreign 

European foot-hold in India. All our 
history challenged that, all our nat-
ionalism challenged that. We could 
not tolerate it. It is not a question of 
somebody possessing a bit of our 
territory; it was not just a territorial 
matter. Everything connected with 
our Independence objected to it 
strongly. We felt that our struggle 
for independence will not be over till 
Goa came to us. 

Those people thought of it, apart 
from this context, this emotional con-
text, spiritual context, they thought 
of it as just grabbing at a territory, 
which is quite wrong. It is not a 
question of grabbing at territory. 
There was the other aspect that be-
cause of this food-hold and because 
of Portugal being a part of the 
NATO alliance, nobody quite knew 
what part Goa might play if there 
was trouble, as a part of the NATO 
alliance. As a matter of fact, this 
House will remember that the ques-
tion was raised as to how far the 
NATO alliance would apply to help 
being given to Portugal in regard to 
Goa. And some statements made, 
which were clear, said that it did not 
apply, while some other statements 
made were not so clear. 

Apart from the spiritual or the 
emotional aspect--of course the politi-
cal aspect comes in here--the fact that 
we may have to face a bridge-head in 
India belonging to one of the warring 
powers was a dangerous situation for 
us, in a big war. I had no doubt that 
if any such thing had happened, if a 
war had occurred, then our very first 
action in a military sense would have 
been to drive out the Portuguese. 
About that we were quite clear-with-
in twenty-four hours of the war, if a 
war had occurred, we would have had 
to. We could not possibly tolerate a 
bridge-head like this in India. N at-
urally, we w.anted to deal with this 
long before a war occurred; we did 
not want a war to take place. 
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So all these facts were very difficult 

to ~lB.in ad€quatieliy; ~vately it 
may be done, but publicly to explain 
to these powers it was difficult; be-
cause they pre full of their own view 
of international affairs. It is quite 
amazing how these great powers, think 
great as they are not only in power 
but in ability and other ways-and 
We admire them and respect them and 
we want their friendship---'but they 
all think from their own particular 
view-point. They are unable to put 
themselves in the position of anCYther 
party, what that party may think. 
That, indeed, is th~ sadness of the cold 
war attitude. The cold war attitude 
puts blinkers in OUr eyes. We can only 
see one way and not in auy other 
way. 

I would like to say just one or two 
words more. Hon. Members have 
congratulated our Army. It was, in-
deed, a very efficient piec61 of work. 
What' is even more important, their 
behaviour su'bseqliently and during 
this operation was very praiseworthy. 
Some complaints have come in after-
wards ,about their behaviour. I think 
many of thOse complaints are exag-
gerated. Some of them are complete-
ly wrong. For instance, complaints 
came to Us that a member of our 
Forces had misbehaved in regard to 
some woman. We enquired. On fur-
ther enquiry we found that the man 
who had gone, who had apparently 
tried to molest some woman had gone 
with a falSe beared, pretending to be 
a Sikh. The beard came off actually. 
He pretended to be a Sikh and he put 
on a false beard. They reported that 
some Sikh regiment had come. But, 
the beard <;arne off subsequently. Also 
it was reported that a man came and 
spoke in the Portuguese language to 
us. None of our Army, at least, of 
those that were sent, knew a word of 
Portuguese. On examination We found 
that many of these complaints were 
not true. There were one or two 
c:.aseg of misdemeanour which were, 

I think, remarkably few considering 
the circumstances and those people 
were punished. On the whole, the 
behaviour of our Army has been ex-
traordinarily gOOd there. 

One thing, I should add. Of course, 
presently, we shall have to make ar-
rangements for representation of Goa, 
etc. in this Parliament. That will 
have to be done a little later. 

As Shri H. N. Mukerjee said, those 
people who were the first to come to 
India are the last to go and I hope 
and trust that there will be no others, 
not only in the near future, but even 
in the distant future, who will come 
to India and will have to be ejected 
again. 

Mr. Speaker: The question is: 

That the Bill further to amend 
the Constitution of India, be taken 
into consideration. 

(Interruption) . 

Order, order. I am going to ask that 
the Lobbies be cleared You will have 
two minutes. I shall allow time to 
Members to ,be in their proper places. 
Let the Lobbies be cleared. 

Hon. Members will kindly sit in 
their proper places. Before I call 
'Division' let them have their hands 
on the proper 'Aye' or 'No' button. 
Both the hands haVe to be used. Let 
there be no mistake committed. 

The question is: 

'"l'ha t the Bill, further to amend 
the Constitution of India, be taken 
into consideration". 

The Lok Sabh« divided. 
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Division No.1] 

Abdul Latif, Shri 
Achal Singh, Seth 
Agadi, Shri 
Agarwal, Shri Manakbhai 
Ajit Singh, Shri 
Alva, Shri Joachim 
Aney. Dr. M.S. 
Anjanappa, Sbri 
Anthony. Shri Frank 
Arurnugam, Shri R.S. 
ArUmugham, Shrl S.R. 
Asthana, Shri Lila Dhar 
Atchamamba, Dr. 
Bahadut Singh, Shri 
Baja;, Shri Kamalnayan 
Bakliwal, Shri 
Balakrishnan, Shri 
Balmiki, Shri 
Banerii. Shri P.B. 
Bangsbi Thakur, Sbri 
Barrow. Shri 
Barupal, Shri P. L. 
Basappa. Shri 
Basumatari. Shri 
Bhadauria, Shd Arjun Sinah 
Bhagat, 5hri B.R. 
Bhagavati, Shri 
Bhatt Darahan, Shri 
Bhargava, Pandit M.B. 
Bharucha, Shri Nau,hlr 
Bhatkar. Shri 
Bhattacharya, Shri C.K. 
Bbogji Bhai, Shri 
Bidari,Shn 
Birbal Singh, Shri 
Birendra Bahadur Singh;i, Sbri 
Biat, Shri J.B.S. 
Biswas, Shri Bho1anath 
Borooah, Sbri p.e. 
Brahm Parkash, Ch. 
BraJeshwar Prasad, Shri 
Chatravartty, Shrimati Rmu 
Chandr& Shankar, Shri 
Chandramani Kalo, Sbri 
Cbaturvedi, Shri 
Chavan, Shn D.R. 
Chavda,Shri 
Chettiar. Shri Ramanathan 
Chaudhry, Shri C.L. 
Chuni Lal, Shri 
Daljit Singh, Shri 
Dsmar,Shri 
Du, Dr. M.M. 
Du, Shri N.T. 
Daaappa,Shri 
Dasaratha Deb, Shri 
DatarlShri 
Daulta,Shri P. S. 
Deb, Shri N. M. 
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Desai, Shri MoratH 
Dcshmuth, Shri K.G. 
Deshmuth, Dr. P. S. 
Oindod, Shri 
Dinesh Singh, Sb.ri 
Dube, Shn Mulchand 
Dubllsh, Shri 
Dwivedi.ShriM.L. 
Blayaperumal, Shri 
Eli .. , Shri Muhammod 
Briog,Shri D. 
Ganapathy. Shri 
Gangs Den, Shrimati 
Ganpati Ram. Shri 
Gautam.,ShrlC.D. 
Ghosh, Shri M. K. 
Ghosh, ShriN.R. 
Godsora, Shri S. C. 
Gohobr,Dr. 
Gopalan,Shri A.K. 
Govind Dill, Dr. 
Guha, Shri A. C. 
Gupta. Shri C. L. 
Gupta, 8hri Indrajit 
Gupta. Sbri Ram Kriahan 
Gupta, Shri Sadhan 
Hajarnavis, Shri 
Harvani, Shri Ansar 
Hathi,Shri 
Hazarika, ShriJ. N. 
Heda,Shri 
Hem Raj. Shri 
Hukam Singh. Swar 
Iqbal Singh, Sardar 
JadAav. Shri Yadav Narayan 
J agjivan Ram, Shri 
Jain, Shri M. C. 
Jamir, Shri S. C. 
JODgde, Shri 
Jedhe, Shri G. K. 
Jhunjhunwala, Shri 
Jinachandran, Shri 
Jogendra Sen, 8hri 
Joshi, Shri A. C. 
Joshi, Sbrimati Subhadra 
Jyotiohi, Pmdit J. P. 
Kalika Singh. Shri 
Kamal Singh, Shri 
Kamble, Dr. 
Kanakasabai. Shri 
Kar, Shri Prabhat 
Kashiram, Shri V. 
Kayal, Shri P. N. 
Kedaria, Shri C. M. 
Kelar Kumari, Shrimati 
Keshav&, 8hri 
Keskar ,Dr. 
Khadilbr, Shri 
Khan, Shri Shahnawaz 
Khimji,Shri 

[13.19 hrs.] 

Kiataiya,Shri 
Kontkar, Sbri 
Kotoki. Shri Liladhar 
Krishna, Shri M.R. 
Krishna Chandn, Shri 
Kriohns Reo, Shri M. V. 
Krishnamachari, Shri T.T. 
Kumaran, Shri M. K. 
Kunhan. Shri 
Kureel, Shri B. N. 
Lachhi Ram, Shri 
Lachman Singh, Shri 
Lumi Bai, Shrimati 
Lonikar .. 8hri 
Mafida Ahmed, Shrimati 
Maiti, Sh,.·j N.B. 
Mahadeo Prasad, Shri 
Majhi, Shri R.C. 
MaIa.iya, Shri K.D. 
Malhotra, Shri lnder I. 
Malvia, Shri K.B. 
Malviya, Shri MotilaI 
Manaen. Shri 
Mmdal,Shri J. 
MandaI. Dr. Pashupati 
Maniyangadan, Shri 
Masuriya Din. Sbri 
Mathur. Shri Harish Chandra 
Mchdi, Shri S.A. 
Mehta, Shri B.G. 
Mehta, 8hri J .R. 
Mehta, Shrimati Kriahna 
Melkote, Dr. 
Minimata, Shrimati 
Mishra, Shri Bibhuti 
Mishra, Shri L.N. 
Mishrs, Shri R.R. 
Mishra, Shri S. N. 
Misra, Shr! B. D. 
Mohiuddin. Sbri 
MoruM. Shri 
Mu).:erjee. Shri H.N. 
Mullick. Shri B.C. 
Muniswamy, Shri N. R. 
Murmu. Shri Paib 
Murthy, Shri B.S. 
M-mGiani,G.S. 
MuthukrishnBD. Shri 
Nadar, Shri Thanulingam 
Nair, Shri C. K. 
Nair. Shri Kuttikrishnan 
Nair, Shri Vasudevan 
N~br,Shri 

NaIiHnJa, Shri 
Nanda,Shri 
Nanjappa, Shri 
Naruimhan. Shti 
Narayanaaamy, Shri R. 
Naskar, Sbri P: S; 
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Nath Pai. Sbri 
Natbwani. Shri 

Constitution 

Nayak. Shri Mohan 
Naysr, Dr. Sushila 
Ncgi, Shri Net. Ram 
Nehru, Shri Jawaharlal 
Nehru, Shrimati Um. 
Onkar Lal. Shri 
Ou, Shri 
Padam Dev. Shri 
Pahadia, Shri 
Palaninndy. Shri 
Pande, Shri C. D. 
Pandey, Shri K. N. 
Pan~arltar. Shri 
Panna LaI, Shri 
Parmar, Shri Deen Bandhu 
Parmar, Shri K. U. 
"Parvathi Krishnan, s~ti 
Patel, Sushri Maniben 
Patel, Shri N. N. 
Patel, Shri P. R. 
Patel, Shri Ra;eshwar 
Pati!, Shri BaIasaheb 
Patil, Shri Nan. 
Pati!, Shri R. D. 
PatH, Shri S. K. 
Patil, Sbri T. S. 
Pattabhi Raman, Shri C.R. 
Prabhakar, Shri Naval 
Radha Mohan Singh, Shri 
Radha Raman, Shri 
Raghublr Sabai, Shri 
Raghunath Singh, Shrj 
Raghuramaiah Shri 
Rai, Sbrimati Sahodrabai 
Raju, 8hri O. S. 
Ram Garih, Shri 
Ram. Saran, Shri 
Ram Sukhag Singh, Dr. 
Ramakrishnan, Shri P. R. 
Raman, Shri 
Ramanaoda Tirtha, Swami 
Ramaswamy, Shi S. V. 
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Ramas"amy. Shri K. S. 
Ramdhani Da., Shri 
Rane, Shri 
Rangarao, Shri 
Rao, Shri Hanmanth 
Rao, Sbri Jaganatha 
R80. Shri Madhusudan 
Rao, Shri Tbirumala 
Raut, S~ ri BhoJa 
Reddy, Shri K.C. 
Reddy, Shri R8JJ!uriahna 
Rrddy, Shri Rami 
Rup Narain, Shri 
~ adhu Ram, Shri 
Sahu, Shri Bbagabat 
Sah~ Shri Rameshwar 
Saigal, Sudar A.S. 
Samanta.Shri S. C. 
Samantsinhar. Dr. 
Sampath, Shri 
Sanghi, Smi N. K. 
Sanji Rupji, Shri 
Sanltarapandian, Shri 
Sarhadi. Shri Ajit Singh 
Sarma, 5hri A. T. 
Satish Chandra, Shri 
Satyathama Dtvi. Shrimati 
Sdltu, Shri 
Sen, Sbri A. K. 
Shah,. Shimati J ayaten 
Shah, Shri Manu1:hai 
Sbakuntala Devi. Shrimati 
Shankarai} a, Shri 
Sharma, Shri D. C. 
Sharma. Pandit K. C. 
Shuma. Shri R. C. 
Shastri, Shri Lal Bahadur 
Shastri, Shri Prakaah Vir 
Shastri, SllI ami Ramanand 
Shotha Ram, Shri 
Shr'fC Narayan 0 .. , Shri 
Shultla, Shd Vid}a Charm 
Siddananjappa, Smi 
SinSh, Shri D.P. 
Singh, Shri K. N. 

Sin.h. Shri M. N. 
Singh. Shri R. P. 
Singh, Shri Ramesh Prasad 
Sinha, Shri A nirudh 
Sinha. Shri B. P. 
Sinta, Shri K. P. 
Sinha, Shri SBrangdhara 
Sinha. Shri Satya Narayan 
Sinha, Shrimati Tarhshwari 
Sirbasan Sinith, Shri 
Snatak. Shri Nardco 
Somani, Shei 
Sonavanc. Shri 
SOlen, Shri Debi 
Sub1:arayan, Dr. P. 
Sultan, Shrimati Maimoona 
Sumat Prasad. Shri 
Sunder Lat, Shri 
S" aran SiD"h, Sardsr 
Tahir, Shri Mohammed 
Tan!amani, Shri 
Tariq, Shri A. M. 
Tcwari, Shri Dwarikanatb 
Thoore. Shri M. B. 
Tbimmai2h. Shri 
Thomas, Shri A. M. 
Tiwari, Pendit Babu Lal 
Thulli, Shri R. S. 
Tula Ram, Shri 
Tyagi, ShIi 
Uike. ShIi 
Um!8o Singh. Sbri 
Upadhyay, Pandit Munishwar Datt 
Upadhyaya. Sbri Sbiva Dan 
Vairavan, Sbri A. 
Varma. Sbri M.L. 
Varma Shri RllDlIingb Bbai 
Vcdatumari. Kumari M. 
Vcnkatasubbaiah. Shti 
ViJaya Anand, Maharajkumar 
Viswanath f raid. Shri 
Vyu, Shri Radhelal 
Wadiwa, Shri 
Wilson. Shri J. N. 
Yajnik, Shri 

Mr. Speaker: The result of the 
division is: 

Smi Muhammecl Elias 
No mistakes. 

(Howrah): 

Ayes: 312: Noes: Nil. 

The Ayes have it: The Ayes have it. 

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than two-
thirds of the Members present and 
voting. 

This is a uniqUe case where there 
has been no 'Noes'. All 'have been for 
Ayes. 

Mr, Speaker: I am very happy that 
there was no mistake at all. 

The motion W<l$ adopted. 

Mr. Speaker: Clauses 2 and 3. 
There are no amendments to either 
of these clauses. May I put to the 
House both these clauses together? 
Unless any hon. Member wants each 
of them to ·be put separately, I take 
it that the general view of the House 
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is that both the c~uses be put 
gether. 

to- take to be committed. Let the Lob-
bies 'be cleared. 

Bon. Members: Yes. The question is: 
Mr. Speaker: The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

''That clauses 2 and 3 stand part 
of the Bill." 

Is it necessary to clear the Lobby 
once again? 

The Lok Sabha divided. 

Some Bon. Mem~ers: No. 

Mr. Speaker: Are there any persons 
locked out? I do not want any mis-

Shri Yadav Narayan ladbav (Male-
gaon): I wanted to vote for 'Ayes', but 
I have wrongly pressed the button 
'Abstention'. 

Division No.2] 

Abdul Latif. Shri 
Achal Singh, Seth 
Agadi, Shri 
Agarwal, 5hri Manakbhai 
Ajit Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Subbiah 
Aney, Dr. M. S. 
Anjanappa. Shri 
Anthony. Shrl Frank 
Arumugam, Shri R. S. 
Arumugham, Shri S. R. 
Asthana, Shri Lila Dhar 
Atchamamba, Dr. 
Bahaduc Singh, Shri 
Baja;. Shri Kamalnayan 
Bakliwal, Shri 
Balakrishnan, Shri 
Balmiki. Shri 
Bancrji, Shri P. B. 
Bangshi Thakur I Shri 
Barrow. Sbrt 
Borupal, Sbri P. L, 
Basappa, Sbri 
Basumatari,5hri 
Bhadauris, 5hri Arjun Singh 
Bbagat, Sbri B.R 
Bhagavati. Shri 
Dhakat Darsban, Shri 
Bhargava, Pandit M. B. 
Bhargava. Pandit Tha:.tur Das 
Bharucha, Shri Nau&hir 
Bhatkar. Shri 
Bhattacharya, Shri C. K. 
Bhogji Bhai. Shri 
Bidari, Shri 
Birbal Singh, Shri 
Birendra Bahadur Singhji, Shri 
Bist, ShriJ.B.S. 
Biswal, Shri Bholanath 

1849(Ai)LS~. 

AYES 

Borooab, Shri P. C. 
Brahm Prakaab, Cb. 
Brajeahwar Prasad, Shri 
Chakravarny, Shrimati Renu 
Chandra Shankar, Shri 
Chaturvedi, Shri 
Cbavan, SbriD.R. 
Chavda, Shri 
Chettiar, ShriRamanathan 
Cboudhry, Sbri C. L. 
Chuni Lal, Sbri 
Daljit Singh, Shri 
Damar, Shri 
Das, Dr. M. M. 
Das, ShriN. T. 
Dasappa, Shti 
Dasaratha Deb, Sbri 
Datar. Shri 
Daulta, Sbri P. S. 
Deb, ShriN. M. 
Desai, Shri Morar;i 
Deabmultb, Shri K. G. 
Deshmukh, Dr. P. S. 
Dindod,Shri 
Dinesh Singh, Shri 
Dube, Sbri Mulchand 
Dublisb, Shri 
Dwivedi, Shri M. L. 
Blayaperumal, Shri 
Elias. Shri Muhammed 
Ering, Shri D. 
Ganapathy, Shri 
Gandhi Shri M. M. 
Ganga Devi. Sbrimat 
Ganpati Ram, Shri 
Gautam,ShriC.D. 
Gbosh, Shri M.K. 
Gbosh, Sbri N.R. 
Godsora, Shri S. C. 
Gobokar, Dr. 
GopaIan, ShriA. K. 

[13.24 hrs, 

Govind Das. Dr. 
Guha, Sbri A. C. 
Gupta, Shri C. L. 
Gupta. Shri Indra;it 
Gupta. Shri Ram Krishan 
GuPta. Shri Sadhan 
Hajarnavis, Shri 
Harvani, Shri Ansar 
Hansda, Shri Subodh 
Hathi,Shri 
Hazarika, Sbri J . N. 
Heda, Shri 
Hem Raj, Shri 
Hukam. SinSh, Sardar 
Iqbal Singh, Sardar 
Jadhav. Shri Yadav Narayan 
Jagjivan Ram, Shri 
Jain, Shri M.. C. 
Jamir,ShriS.C. 
Jangde, Shn 
Jedhe, Shri G. K. 
Jena, Shri K. C. 
Jbunjbunwala, Shri 
Jinachandran. Shri 
Jogendra Sen, Shri 
Joshi, Shri A. C. 
Joshi. Shrimati Subhadra 
Jyotishi, Pandit J. P. 
Kalika Singh, Shri 
Kamal Singb, Shri 
Ramble, Dr. 
Kanakasabai. Shri 
Kar, Shri Prabhat 
Kashi Ram. Shri V. 
Kayal, Sbri P. N. 
KCl<laria, Sbri C. M. 
Kesar Kumari. Shrimati 
Keshava, Shri 
Kestar,Dr. 
Khadilbr, Shri 
Khan, Shri Shahnawaz 
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Khimji, S}ui 
Klstaiya, Sbri 
Koratkar, Shri 
Kotoki. Shri Liladhar 
Kottukapally, Shri 
Krishna, Shri M. R. 
Kriahna Chandra, Shri 
Krishna Rao, Shri M. V. 
Krishnamachari., Shri T.T. 
Kumaran. Sbri M. K. 
Kunhan, Shri 
i'-..ureel. Shri B. N. 
Lac:hhi Ram, Shri 
Lachman Singh, Shri 
Launi Bei, Shrimati 
Lonikar, Shri. 
Mulde Ahmed, Shrimati 
Maiti.ShriN. B. 
Mahadco Prasad, Shri 
Ma;hi. Shri R. C. 
M.alaviya, Shti K.D. 
. \1.a1hotra, Shri Inder J. 
Malvis, Shri K.B. 
Malviya, Shri Motilal 
Manacn. Shri 
Mandai, Shri J. 
Mandai, Dr. Pashupati 
Maniyangadan. Shri 
Masuriya Din, Shri 
Mathur. Shti Huish Chandra 
Mehdi, Shri S. A. 
Mehu, Shri B.G. 
Mehta, ShriJ.R. 
Mehta, Shrimti Krishna 
Melkotc, Dr. 
Minimatl, Shrimati 
Miahra, Shri Bibhuti 
Mithra, Shri L. N. 
Mi.ehra,ShtiR.R. 
Miah .... Shri S. N. 
MIsra. Shri B. D. 
Milra, Shri R. D. 
Mohiuddin. Shri 
Morarb, ShI'i 
Mukeriee, Sh..; H.N. 
Mu1Jick, ShriB. C. 
Muniswamy. ShriN. R. 
Murmu, Shri Pailta 
Murthy, ShriB. S. 
Muaafir. Giani G. S. 
Muthukriahnan, Shri 
Nadar, Shri Thanulingam 
Nair, Shri C. K. 
Nair. Shti Kuttikriahnan 
Nair, Shri Vasudevan 
Naldursw, Shri 
NaIlakoya, Shri 
Nanda,Shri 
Nanjappa, Shri 
Naralimh~ Shri 
Narayanuamy, Shri R. 
Naabr, Shri P. S. 

MARCH 14, 1962 

Nath Pai, Shr i 
Nathwani, Shri 
Nayak, Shri Mohan 
Nayar, Dr. Suahila 
Negi, Shri NekRam 
Nehru, Shri IawBharla} 
Nehru, Shrimati Urna 
ODbrLal,Shri 
Ou, Shri 
Padam Dev, Shri 

I 

PBhadia. Shri 
Paloniyaudy, Shri 
Palchoudhuri, Shrimati II. 
P_de, Shri C. D. 
Pandey,ShriK.N. 
Pangarkar. Shri 
Panna Lal, Shri 
Parmar, Shri Deen Bandhu 
Parmar, ShriK. U. 
Parvathi Krishnan, Shrimati 
Patel. Suahri Maniben 
Patel, Shri N. N . 
Patel, Shri P. R. 
Patel, Shri Rajeahwar 
Pati!, Shri Ba1uaheb 
PatH, Shri Nana 
PatiI, Shri R. D. 
Patil, Shri S. K. 
Patil,ShriT. S. 
Pattabhi Raman, Sbri C. R. 
Prabhatar, Shri Naval 
Radha Mohan Sinch. Shri 
Radha Raman, Shri 
Raghubir Sahai, Shri 
Raghunath Singh, Shri 
Raghuramaiah. Sbri 
Rai. Shrimati Sahodrabai 
Raju,Shri D. S. 
Ram Garib, Sbri 
Ram Saran, Shri 
RIUJl Subhag Sinah,Dr. 
Ramakrishnan, Shri P. R. 
Ramam,Shri 
Ramananda Tirtha, Swami 
Ramaswamy, Shrt S. V. 
Ramaswamy, SbriK. S. 
Ramdhani Dat, Sbri 
Kane, Sbri 
Rmgarao, Shri 
Rao,Shri Hanmanth 
Rao, Shri Jaganatba 
RIO. Shri MadhUJUdan 
Rao. Sbri Tbirumala 
Raut, Shri Bhola 
Reddy Shri, K.C. 
Reddy, Shri Ramatriahn. 
Reddy. ShriRami 
Rup Nania. Shri 

Sadhu Ram, SbTi 

8ahu. 8hri Bhasabat 

Sahu, Shri Rameahwar 

(Twelfth Amendment) 
Bil! 

Saigal Sardar, A.S. 
SllIIllUlta, Sbri 8. C. 
Samantsinhar. Dr. 
Sampath, Shri 
Sanghi,ShriN.K. 
Sanji Rupji, Shri 
Sanbrapandian, Shri 
Sarhadi. Shri Ajit Singh 
Sarma, Shri A. T. 
Satish Chandra, Shri 
Satyabhama Devi, Shrirnati 
SeIku, Shri 
Sen, ShriA. K. 
Shah, Shrimati Jayaben 
Shah, Shri Manubhai 
Sbakwuala Om, Shrimat i 
Shankaraiya, Shri 
Sharma, Shri D. C. 
Sharma,PanditK.C. 
Sharma, Shri H C. 
Sharma, Shri R. C. 
Shastri, Shri La! Bahadur 
Shastri, Shri Prakash Vir 
Shaatri. Swami Ramanand 
Shobha Ram, Shri 
Shree Narayan Das, Shri 
Shukla, Shri Vidya Charan 
Siddananjappa. Shri 
Singh,ShriD.P. 
Singh, Shri H. P. 
Singh, Shri K. N. 
Singh, ShriM. N. 
Singh, Shri R. P. 
Singh, Shri Ramesh Prasad 
Sinha. Shri Anirudh 
Sinha, Shri B. P. 
Sinha, Shti K .P. 
Sinha. Shri Sarangdhara 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeshwari 
Sinha.aan Singh, Shri 
Snatat., Shri Nardeo 
SomaniShri 
Sonavane, ~hri 
Soren, Shri Debi 
Subbarayan, Dr. P. 
Sultan, Shrimati Maimoona 
Sumat Prasad, Shri 
Sunder Lal, Shri 
Swarm Singh, Sardar 
Tahir, Sbri Mohammed 
Tangamanj~ Shri 
Tariq,ShriA.M. 
Tewari, Shri Dwariitanalh 
Thaker<, Shri M. B. 
Thimmaiah. Shri 
Thomaa.ShtiA.M. 
Tiwari, Pandit Babu Lal 
Tiwari, 5bri R. S. 
TulaRam,Shri 
Tyagi,Shri 
Uike,Shri 
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Umrao Singh, Shri 
Upadhyay. Pndit Mani.hwar Dutt 
Upad:1Y.lya, Shri Shiva Datt 
Varavan, ShriA. 

Vanna. Shti Ramsingh Bhai 
Vedakumari. Kumari M. 
Venltatasubblliah, Shri 

Vyu, Shri RadhelaJ 
Wadiwa, Shri 
Wilson, Shri J. N. 
Yajit, Sbri 

Vanna, Shri M.L. 
Vijaya Anand, Mahuajkwnar 
Viswanath Prasad. Shri 

Mr. Speaker: Clearing the Lobby 
has brought in nine more Members. 

The result· of the division is: 

Ayes: 321. Noes: Nil. 

The 'Ayes' have it: the 'Ayes' have 
it. The motion is carried ·by a majority 
of the total membership of the House 
and by a majority of not less than two-
thirds of the Members present and 
voting. 

Shri Tyagi (Dehra Dun): Could you 
not say 'unanimously' in the latter 
part of the sentence, because this is a 
historical motion? The term 'unani-
mously' covers two- thirds also. So. 
instead of saying 'by a majority of 
two-thirds' could you not please say 
'unanimc!lsly'? 

Mr. Speaker: Under rule 158, 
have to so declare the resuit. The 
rUle says: 

"If the result of the voting 
shows that the majority of the 
total membership of the House 
and the majority of not less than 
two-thirds of the members present 
and voting are in favour of the 
motion, the Speaker shall, while 
announcing the result, say that 
the motion is carried by a majority 
of the tot,..l membership of the 
House and by a majority of not 
less than two-thirds of the mem-
bers present and voting." 

Shri Tyagi: That is in cases where 
there is division. 

Mr. Speaker: Very well. The hon. 
Member has said that. That will form 
part of the record. I would not say 
that. 

The motion is carried by a majority 
of the total Membership of the House 
and by a majority of not less than 
two-thirds ~ the Members present 
and voting. So, clauses 2 and 3 stand 
part of the Bill. 

The motion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Mr. Speaker: With respect to clause 
1, the Enacting Formula and the 
Long Title, they can be carried by 
simple majority. 

The questlOn is: 

"Tha t clause 1, the Enacting 
Formula and the Long Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Long Title were added to the Bill. 

Shri JawaharlaI Nehnt: I beg to 
move: 

"That the Bill be passed". 

Mr. Speaker: Motion moved: 

"That the Bill be passed". 

Shri Sadhan Gupta (Calcutta-
East): I have great pleasure in wel-
coming this Bill and recommending 
that it be passed. I welcome this Bill 
because the liberation of Goa has 
given us an inexpressible mixture of a 
sense of delight, deep gratification, 
national self-reali.!.ation and relief. 
But I regret that in framing this Bill, 
this spirit was not kePt in mind. 

I regret that in the Statement of 
Object" and Reasons appended to the 
Bill, and for that matter, in the other 

"The result of this division is appli cable to each of the clauses separately. 
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[Shri Sadhan Gupta] 
Bill too, the liberation of Goa has 
been described as ,an acquisition. This 
is a very unfortunate .phrase. We do 
not acquire what is ours. If a robber 
robs me of a jewel and I take it back 
from the rabber, that is not acquisi-
tion; I only take back what belongs 
to me. 

Mr. Speaker: Why should the hon. 
Member labour that point? The 
Statement of Objects and Reasons does 
not form part of the Bill. We are nat 
passing the Statement of Objects and 
Reasons apptlnded to the Bill. 

Sbri Sadhan Gupta: 1 say it for this 
reason. In foreign countries we have 
been accused of attacking someone 
else's territory and grabbing it. The 
Prime Minister rightly objected to it. 
Now, we give colour to this kind of 
accusation by describing this as an 
acquisition. Although the Statement 
of Objects and Reasons does not form 
part of the Bill, anyway, it reflects 
our stand on certain matters, and, 
therefore, we should ·be more careful; 
particularlY in a thing which rouses 
so many lofty emotions in us, we 
should be very careful Of talking in 
the way we do. Whatever the ety-
mological meaning may be of the 
word 'acquisition', it is entirely out of 
place in this context. I would have 
preferred that it were described either 
as liberation or as re-union, and noth-
ing would have been lost by so des-
cribing it. I know that there may be 
one legal objection. 

8bri Jawaharlal Nehru: Under the 
Constitution, the word 'acquire' has to 
be used. 

8hri Sadhan Gupta: I know that 
under the Constitution, an acquired 
territory can form part of this country. 

In the case of this Bill, we are not 
concerned with that part of the Con-
stitution, because we are amending the 
Constitution and incorporating the 
territory into our country, not from 
the present date but retrospectively, 
from 20th December, so that we cover 

the entire gap between the day of 
liberation and today. So no legal 
complications would arise due to the 
omission of the word 'acquisition'. 
Therefore, I would have very much 
liked that it was described as 'libera-
tion' or 'reunion'. (Interruption). 

The next thing in this connection, to 
which I want to draw the attention of 
the House, is that our journalists were 
not allowed to cover the liberation of 
Goa, while many foreign journalists 
were free to cover it because they had 
already gone to Goa and to malign 
our country in various ways. It is 
unfortunate that in such a glorious 
event, our journalists should not have 
been allowed to cover it and to report 
the event in a proper perspective. 

With these few words, I once again 
welcome the Bill and recommend that 
it be passed. 

Shri Jawaharlal Nehru: I would only 
point out that we have to proceed in 
accordance with the language of the 
Constitution. Article 1(3) (c) thereof 
says, 'such other territories as may be 
acquired'. We have to use that to fit 
in with it. Otherwise, we will have 
other complications. 

As for the other matter to which he 
referred, it has nothing to do with this 
Bill. 1 myself regret that our journa-
lists were not sent there. But that 
was hardly our fault at that stage, 
because the other journalists who 
were there had been brought in there 
by the Portuguese beforehand. 

Shri 'Nath Pai: Some of us were 
watching it ourselves. Others were 
going there from Pakistan. But our 
correspondents were not allowed to 
go there from Belgaum, Sawantwadi 
and Karwar. It is a fact. We have 
met the men who had gone there. 

Shri Jawaharlal Nehru: I am saying 
that others went in there while the 
Portuguese were in possession. When 
Our Army was moving, that was the 
only time they could be taken with 
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them or immediately after. Possibly 
there was some delay; they did not 
know what kind of opposition the 
Army would have to meet with. Pos-
sibly the military are rather secretive, 
and they did not want anybody to 
accompany them. Anyhow, we regret 
it. 

Mr. Speaker: The question is: 

Ch. Brahm Prakash (Delhi Sadar): 
My vote was not recorded. r voted 
for 'Ayes'. 

Shri Nath Pai: Mine did not work. 
I voted for 'Ayes'. 

Shrimati Renu Chakravartty (BasIr-
hat): My vote has also not been 
recorded. I voted for 'Ayes'. 

"That the Bill be passed". 
The Lok Sabha divided: 

Mr. Speaker: I will add three votel 
to the 'Ayes'. 

Division No.3] 

Abdul Latif, Shri 
Abdur Rabman, Maulana 
Achal Singh, Seth 
Agadi, Shri 
Agarwal, Shri Manakbhai 
Ajit Singh, Shri 
Alva, Shri Joachim 
Ambalam, Shri Sub him 
Aney. Dr. M. S. 
Anjanappa, Shri 
Anthony. Shri Frank 
Arumugam, Shri R. S. 
Arumugham, Shri S. R. 
Asthma, Shri Lila Dhar 
Atchamamba. Dr. 
Bahadm Singh, Shri 
Baja;, Shri Kamalnayan 
BaItliwal,Sbri 
BaIatriahnan, Sbri 
Balmit.i. Shri 
Bmcl'ji. ShriP. B. 
Banphi Thakur. Shri 
Barrow,Shri 
Barupal, Shri P. L. 
Baaappa,Sbri 
Basumatari. Sbri 
Bhadauria. Shri Arjun Singh 
Bhagat, Sbri B. R. 
Bbagavati, Sbri 
Bhan Danhan, Sbri 
Bhargava, Pandit M. B. 
Bhargava, Pandil Thakur OIlS 
Bharucha, Shri Naulhir 
Bhatbr. Shri 
Bhattacharya, Sbri C. K. 
DhogHBbai, Shri 
Bidari. 8hr! 
Birbal Singh, Sm,;, 
Birendra Babadur Singhji, Shrj 
Biat,SbriJ.B.S. 
Biawaa. Sbri Bholanath 
Borooah,ShtiP.C. 
Brahm Praiwh, Ch. 
Brajeahwar Prasad, Shri 
Chatravartty,SbrimatiRenu 
CbIUldra Shankar, Sbri 

AYES 
Chaturvedi. Shri 
Chavm. ShriD. R. 
Chavda, Sbri 
Cheniu. Sbri Ramanatbzn 
Choudhry,ShriC.L. 
Chuni Lat. Shri 
Daljit Singh, Sbri 
Damar.Shri 
D .. ,Dr.M.M. 
Daa,ShriN. T. 
Daaappa, Shri 
Dasaratha Deb, Shri 
Datar.Sbri 
Daulta. Shri P. S. 
Dcb,SbriN.M. 
Desai, Shri Mcnrji 
Dcahmul:h, SbriK. G. 
Deahmukh.Dr. P. S. 
Dindod, Shri 
Dineah Singh. Shri 
Dube. Shri Mulchand 
Dubliab. Shri 
Dwivedi,ShriM.L. 
Elayapcrumal, Sbri 
EHu. Shri Muhammed 
Bring. Shri D. 
Ganapathy, Shri 
Gandhi,ShriM.M. 
Ganga Devi. Shrimati 
Ganpati Ram, Shri 
Gautam, ShriC.D. 
Ghosh, Sbri M. K. 
Ghoah,ShriN.R. 
Godaora, Sbri S. C. 
Gohokar, Dr. 
Gopalan, Shri A. K. 
Govind DII. Dr. 
Guha, Shri A. C. 
GuPta. Shri C. L. 
Gupta, Shri Indrajit 
Gupta, Sbri Ram Kriahan 
Gupta, Shri Sadhan 
Hajamavia, Shri 
Hunni, Shri ADaar 
RaIuda, Sbri Subodh 
Hath!, Sbri 

Hazarita, Sbri J. N. 
Hcda,Shri 

[13,3'7 hrs. 

Hem Raj,'l>bri 
Hukam Singh, Sardar 
Iqbal Singh, Sardor 
Jadhav, Sbri Yadav Nuayan 
JagjivaD Ram, Shri 
Jain,SbriM.C. 
Jamir, Sbri S. C. 
J_de, Sbri 
Jcdhc. Sbri G. K. 
]ena, Shri K. C. 
Jbunjhunwala, Sbri 
Jinacbandran, Shri 
Jogendra Sen, Shri 
Joshi, Sbri A. C. 
Joshi, Shrimad, Subhadn 
Jyotishi, Pandit J. P. 
Kali1ta Singh, Sbri 
Kamal Singh, Sbri 
Kanakaaaba,. Shri 
Kart Shri Prabhat 
Kaahi, Ram, Shri V. 
Kayal, Sbri P. N. 
Kedaria, Shri C. M. 
Keaar Kumari, Shrimati 
Keabava, Sbri 
Keabr,Dr. 
Khadilkar, Sbri 
Khan, Sbri Shalmawaz 
Khimji,Shri 
Kiataiya, Shri 
Koratltar,Sbri 
Kotoki, Shri Liladhar 
KottukaPllly, Shri 
Krishna, Sliri M. R. 
Krishna Chandra, Shri 
Krishna Rao, Sbri M. V. 
KrishDamachari, Sbr! T. T. 
KUDlIl8D.. 8hri M. K. 
Kunhan, Sbr! 
Kurcel,ShriB.N. 
Lachbi Ram, Shri 
LachmaD Singh, Sbri 
Lumi Bai, Shrimati 
Lonikar.Shri 
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Madhok. ShriBoJ Raj 
MolIdaAbrocd, Shrima,; 
Maiti. ShriN. B. 
Mahadeo Prasad, Shri 
Majhi. Sbri R. C. 
Malaviya, Shri K. D 
Malhotra, Shri Inder J. 
MalVla. Shri K. B. 
Malviya, Shri Motilal 
Manacn, Shri 
Mandai, Shri J. 
MandaI, Dr. Pasbupati 
Maniyanlacian, Shri 
Ml8uriya Din. Shri 
M8thur. Shri Harillh Chandra 
Mehdi. Shri S.A. 
Mehta, Shri B. G. 
Mehta, Shri J. R. 
Mehta, Sbrimati Krishn{ 
M$ote, Dr. 
Minimata, Shrimati 
Mishra. Shri Bibhuti 
Miohra, Shri L. N. 
Miohra,.5hri R. R. 
Mishr., Shri S. N. 
Mi8hra, 5hri B. D. 
Miahra, Shri R. D. 
Mohiuddin, Shr; 
Morarl;., Shri 
Muterjee, Shri H. N. 
Mullick,ShriB.C. 
MunisWamy, Shri N. R. 
Murmu, Shri Paika 
Murthy, ShriB. S. 
Muaafir, Giani G. S. 
MutbukrUhnan, Shri 
Nadar, Shri ThaouliDgam 
Nair, Shr; C. K. 
Nair. Shri Kuttikrishnan 
Nair. Shri Vasudevan 
Naldurgkar, Shrl 
Nallakoya, Shri 
Naoda,Shri 
NaojllPPB, Shri 
Naraaimhan, Shri 
Nanyanaaamy. ShriR. 
Naakar, Shr; P. S. 
Nath Pai, Shri 
Nathwani, Shri 
Nayat. Shri Mohan 
Nayar, Dr. Sushila 
Negi, Shri Net Ram 
Nehru, Shri Jawab.arlal 
Nehru, Shrimati Uma 
Onkar Lal, Slui 
Oza,Sbri 
Padam Dev I Shri 
Pahadia, Shri 
Palaniyandy I Shri 
Palcboudhuri. Shrimati 118 
Pande, Shri C. D. 
Pandy, Srh; K. N. 
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Pangarkar. Sbri 
Panna Lal. Shri 
Parmar. Shri Deen Bandhu 
Parmar, Shri K. U. 
Parvathi Krishnan. ShrIJDatl 
Patel~ Sushri Mani ben 
Patel. Shri N.N. 
Patel. Shti P. R. 
Patel, Shri Rajeshwar 
Patil, Shri Balasaheb 
Patil. Shri Nana 
Patil,ShriR.D. 
PatH, Shri S. K. 
Patil. Sbri T. S. 
Pattabbi Raman, Shri C. R. 
Prabhakar, Shri Naval 
Radba Mohan Singh, Shri 
Radha Raman, Shri 
Raghubir Sabai, Shri 
Raghunath Singh, Shri 
Raghuramaiah, Shri 
Raj, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Ra;u,SbriD.S. 
Ram. Garib. Sbri 
Ram Saran, Shri 
Ram Subhaa Singh. Dr. 
Ramakrishnan, Shri P . R. 
Ramam.Shri 
Ramananda Tirtha, Swami 
Ramaswamy, Shri S. V. 
Ramaswamy, Shri K. S. 
Ramd.hani Da8. Shri 
R.me,Shri 
Rangarao, Shri 
Rao, Shri Hanmanth 
Rao. Shri Iaganatba 
Rao, Shri Madhuaudan 
Rao, 8hri Thirumala 
Raut, Shri Bhola 
Reddy, 8hri K. C. 
Reddy. Sbri Ramakrishna 
Reddy, Shri Rami 
Rup Narain, Shri 
Sadhu Ram, Shri 
Sahu, Shri Bhagahat 
Sahu, Shri Ramcshwar 
Saigal, Sardar A. S. 
Samanta, Shri S. C. 
Samantsinhar, Dr. 
Sampath, Shri 
SBDahi, Shri N. K. 
Sanji Rup;i, Shri 
Santarapandian, Shri 
Sarhadi, Shri Ajit Singh 
Sanna, Shri A. T. 
Satish Chandra, Shri 
Setyabhama Devi. Shrimati 
Seltu, Shri 
Sen,ShriA.K. 
Shah, ShrimatiJayaben 
Shah, Shri Manubhai 

ShakUDtala Devi, Shrimati 
Shanbraiya, Shr; 
Sharma, Shri D. C. 
Sharma, Pandit K. C. 
Sharma, Shri H. C. 
Sharma, Shri R. C. 
Shastri. Shri Lal Bahadur. 
Shastri, Shri Prakash Vir 
Shastri. Swami Ramanand 
Shobha Ram, Shri 
Shree Nareyan D.s, Shri 
Shukla, Shri Vidya Charan 
Siddananjappa, Sbri 
Singh, Shri D. P. 
Singh"Shri H. P. 
Singh,ShriK.N. 
Singh.ShriM.N. 
Singh, Shri R. P. 
Smah, 8hri Ramesh Prasad 
Sinha, Shri Anirudh 
Sinha, Shri B. P. 
Sinha, Shri K. P. 
Sinha, Shri Sarangdhara 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarke8hwari 
Sinhasan Singh, Shri 
Snatak, Shri Nardeo 
Somani, Shri 
Sonavane, Shri 
Soren, Shri Debi 
Subbarayan, Dr. P. 
Sultan. Shrimati Maimoona 
S umat Prasad, Shri 
Sunder Lal, Shri 
Swarm Singh, Sardar 
Tahir, Shri Mohammed 
Tangamani, Shri 
Tariq, Shri A. M. 
Tcwari, Shri Dwarikanath 
Thakore, Shri M. B. 
Thimmaish, Shri 
Thom .. ,ShriA.M. 
Tiwari. Pandit Babu La} 
Tiwari, Shri R. S. 
Tub Ram. Shri 
Tyagi,Shri. 
Uike,Shri 
Umrao Singb, Shri 
Upadhyay, Pandit Munishwar Dutt 
Upadhyaya, Shri Shiva Datt 
Vairavan, Shri A. 
Varma, Shri M. L. 
Varma, Shri Ramsingh Bh.i 
Vcdatumari, Kumari M. 
Venkatuubbaiah, Shri 
Viiaya Anand. Maharaikurnar 
Viswanath Praaad, Shri 
Vyu, Shri Radhelal 
Wadiwa,Shri 
Wiloon, Shri J. N. 
Yajnik, Shri 
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Mr. Speaker: The result of the divi-
sion is: 

Ayes 

Noes 

323. 

Nil. 

The 'Ayes' have it; the 'Ayes' 
have it. 

The motion is carried and the Con-
stitution (Twelfth Amendment) Bill, 
1962, is passed by a majority of the 
total membership of the House and 
by a majority of not less than two-
thirds of the Members present and 
voting. 

The motion was adopted. 

13.38 hrs. 

GOA, DAMAN AND DIU (ADJ4lNIS-
TRATlON) BILL. 

The Prime Minister and Minister of 
External Allairs (Shri Jawaharlal 
Nehru): I beg to move: 

"That the Bill to provide for the 
administration of the Union terri-
tory of Goa, Daman and Diu and 
for matters connected therewith, 
be taken into consideration". 

This Bill is to replace the Ordinance 
that was iSSUed some little time ago 
and it is meant to deal with the many 
problems that arose after this terri-
tory was taken over by the Union 
Government. 

I do not think I need take the tim .. 
of this House explaining all the vari-
ous measures. It is almost exactly 
on the lines of the Dadra and Nagar 
Haveli Bill. It can be seen that it pro-
vides for the r .. presentation of Goa, 
Daman and Diu in Parliament. The 
jurisdiction of the. Bombay High Court 
has been extended to Goa, Daman and 
Diu. I should like to make it clear 
again tha t this extension of the Bom-
bay High Court is not meant as a 
precurSOr to Goa being absorbed into 
any other State nearby. It remains 
separate, but it is obvious that some 
High Court has to deal with it. We 

could not have a High Court in Goa 
itself. 

For tre rest, this has given some 
authority for certain actions to be 
taken and the existing laws to con-
tinue. 

There is an amendment to this 
whi( h says, "provided any such law is 
not absolutely repugnant to the spirit 
of the Indian Constitution." That 
amendment is completely unnecessary, 
because w .. cannot possibly pass a law 
which is repugnant to the Indian 
Constitution. The Supreme Court 
would come in the way if we ourselves 
manage to forget t!tat fact. 

I move therefore that this Bill be 
tak .. n into consideration. 

Mr. Speaker: Motion moved: 

"That the Bill to provide for the 
administration of the Union terri-
tory of Goa, Daman and Diu and 
for matters connected therewith, 
be taken into consideration." 

13.41 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

Shri H. N. Mukerjee (Calcutta-Cen-
tral): I am afraid I cannot quite 
accord to this Bill the unqualified and 
happy welcome which I had register-
ed for the earlier Bill which has just 
b~n accepted by the House. This is 
because I have an apprehension that 
Government has not applied its mind 
properly and has not made a serious 
effort to see that democratic processes 
are introdu~d in Goa in as full and 
comprehensive 'a manner as possible. 

We do not approve of the proposal 
to make Goa a Centrally administered 
territory, because the country's expe-
ri .. nce of these Centrally administered 
territories is not particularly happy. 
I say that the Goan people must be 
given the fundamental right to govern 
themselves through democratic insti-
tutions in conformity with the Inchan 
Constitution just as any other part of 
India. There might conceivably be 
some transitional arrangements, but 




